323 Matters under

(viii) NEED FOR LEGISLATION FOR EX-
ERCISING CENTRAL CONTROL IN THE
APPOINTMENTS OP V.C., PROFESSOR,
ETC. IN ALL UNIVERSITIES.
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(ix) NEep TO DESPATCH CENTRAL
Porice FORCE AT SHIRPUR NEAR
AEKOLA TN MAHARASHTRA TO SAVE
RELICIOUg PEOPLE FROM ATTACKS:

SHRI RATANSINH RAJDA (Bom-
bay South): Sir, under rule 377, I
raise the following matter of urgent
public importance:

India is a country where pecgple
enjoy freedom of conscience and free
profession, practice and propagation
of religion, Article 15 of our Constitu-
tion prohibits discrimination inter alia
on grounds only of religion, race,
caste, sex place of birth or any of
them. Again, Article 26 of the Consti-
tution grants to every religious deno-
mination or any section thereof the
right to manage their own religious
affairs.

This House js perhaps aware that
two sects of the Jain community,
namely, Swetamber Jains and Digam-
bar Jains are at loggerheads over the
ownership of the religious temple,
especially the Deity of Antarikshji at
Shirpur, near Akola in Maharashtra.

There are frequent reports in the
press that persons belonging to Swe-



